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I{ATIO AL COMPANY LAW TRIBUNAI- MUMBAI BENCH, MUMBAI
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" Provided fufther that any patty or Nrties to the Ftitions shall, afrer the
19 day ofJuly, 2012 be etigible to file fresh apptications under se€tions 7 or
8 or 9 of the Cde, as the case may be, in accordance with the provisions of
the Code."

Hence for want of prosecution, the matter is dismissed. Consigned to Records.6

r Duraisamy
Member (Technical)
Dated | 24,0r,2017.

M.K. Shrawat
Member (Judicial)
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